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MR. CHAIRMAN: Mr. Bhupesh
Gupta, I have said I am going to
fix up a time,

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC
IMPORTANCE

Reported Agreement on the Exchange
o Newg hetweey the Presy Trust of
India and the Inter Press Service,

Rome

MR, CHAIRMAN: Now, Calling
Attention, Shri Shrikant Verma,

SHRI - SHRIKANT VERMA
(Madhya Pradesh): Sir, I beg to call
the attention of the Minister of In-
formation and Broadcasting to the
reported agreement on the exchange
of news between the Press Trust of
India and the Inter Press Service,
Rome.

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
LAL K, ADVANI): Sir, hon.
Members will recall my state-
ment of 14th November, 1977 on the
dismantling of Samachar and resto-
ration of the status kuo ante with
the reviva] of the four news agencies
in the country. On the matter of
India’s continued participation in
the Press Agencies Pool of Non-align-
ed Countries, I had expressed the
hope that it would be possible for
each of the four agencies to parti-
cipate individually or jointly through
some co-operative arrangements in
the Press Agencieg Pool.

2. Following this, and in line with
India’s commitment to continue
participation in the Press Agencies
Pool of Non-aligned Countries, it was
suggested to P.TI. and U.N.I. that
they might consider some kind of
joint manning of the News Pool Desk,
.associating also in some suitable man-
ner, the other two agencies viz.
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Hindustan Samacharl and Samachar
Bharati, P.T.I, however, came out
strongly against this consortiym idea
and informed Government that “the
Board felt that P.T.I. alone should
be in sole charge of the Pool”. The
Pool Desk thus continued to be man-
ned by P.T.I as indeed it was since
14th April 1978, when the P.T.L
resumed its functioning.

3. One of the major drawbackg in
the effective functioning of the Press
Agencies Pool noticed at the second
meeting of the Coordination Com-
mittee at Jakarta was lack of effi-
cient communication channels. The
meeting had recommended urgent
action on establishing satellite com-
munication and other modern means
to facilitate quick exchange of news.
PTI1’'s agreement with Inter Press
Service is an important step in this
direction, making available to P.T.I,
IPS.’s advanced and computerised
communication net-work.

4. A copy of P.T.L’s agreement
with LP.S. has been laid today on
the Table of this Sabha, in reply to
Starred Question No 252, [Vide
cols, 51—b54 supra]. The asreement
speaks for itself. I might inform
the Honouralile Members here that
P.T.I. and U.N.I, hag very actively
participated in the negotiations with
I.P.S. which finally led to this agree-
ment. At no stage during these
discussions did P.T.I. give the slight-
est indication that they had *any re-
servationg in this regard.

5. In December last, however, some
P.TI Board members met me and
expressed reservations on the standing,
utility and credibility of ILP.S. I had
on that occasion made it clear that
all that Government were anxious
about was that the Pool communica-
tion facilities should be improved.
In a formal communication, P.T.L
were informed that I.P.S. wag only
one of the instruments that eould be
utilised and that also as a carrier of
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wewd. If there were other possibili-
ties, these could also be explored.
Government were on their part satis-
fied about the standing of the LP.S.
after making due verifications.

6. In February 1979, P.T.I., while
reiterating their reservations about
the IPS and even the Press Agen-
cias Poo) itself, informed the Gov-
ernment that if Government desired,
P.T.I. was willing to give I.P.S, a
trial for six months.

7. 1 would like to assure the Honou-
rable Members that Government are
fully committed to the freedom of the
Press and this includes the indepen-
dent functioning of the News Agen-
cies. There can be no question of
any pressure being brought to bear
on P.TI or any other news agency
for that matter. At the game %ime,
Government have a commitment to-
wards the Pool ang as such, an obli-
gation and indeed a responsibility,
to explore all possible avenues for
its better and more efficient funcfion-
ing., It was in this context that co-
operation of P.T.I. had been sought
by suggesting ufilisation of 1.P.S.

[Mr. Deputy Chairman in the Chair]

SHRI SHRIKANT VERMA. The
hon. Minister of Information and
Broadcasting ig in the habit of mis-
leading the House. This ig the third
time when he jg misleading this House
by saying that no pressure was exert-
ed on the PTI. There are many things
to his credit, such as blacklisting of
journalists and Members of Parlia-
ment, and non-promotion of DDG
since he belongs to the minority com-
munity. Now, this forced agreement
between the Presg Trust of India and
the Inter Press Service is one more
feather on his cap.

I am not opposed to the idea of
Non-aligned News Pool. In fact the
entire jdea was mooted during the
Congress regime and we have al-
_ ways supported and held that such
\QQ Ager'y would be to the best

\

[ RAJYA SABHA ]

to o matter of 18%

urgent public importance
interests of the non-aligned countries
pecause thig would give the authentie
news about the developments, not only
political, but also social and econemic,
etc. in the non-aligned countrics. But
the manner in which this agreement

was brought is most disgraceful and
shameful. I remember that Mr.
Advani and his colleagues accused

the previous Government of lorming

Samachar at gun point. I fhin};,
now, this agreement has been
brought into existence at the gun

peint. ‘There 15 ng difference. The
only difference is that this time the
bureaucrats were different and the
Minister is different. But there is
aleo anothep difference, namely, the
slerner looks of Mr. V. €, Shukla
were less deceptive than the smiling
face ot Mr. Advani.

How was this agreement broughi
into cxistence? Mr. D. R. Mankekar
happen to be the Government’s
nominee on the ao-ordinating com-
mittec of the Non-aligned Agency
Pool. 1 do not know since when Mr.
Mar.kekar started believing in non-
alignment and Non-aligned News
Pcol. 1 do not want to challenge his
credentials, although [ know wHhat
he believes in and what are his prac-
tices.

Sir, Mr. Mankekar is, what I would
describe, ‘your most obedient ser-
vanl’. He went to the Press Trust ot
India and he told Mr. Neelkantan, Act-
imng General Manager of PTI chat the
Government will be very unhappy it
the agreement between IPS and PTI
is not brought about, Dbecaise the
Government considers it essential to
have a non-aligned news pool. Now,
in principle, there js nothing wrong
in it. I have nothing to say against
IPS. 1 think it is Government’s job.
If the Government did any wrong,
it will suffer. It will come to know
tomorrow what wrong it has done.
I do not want to comment on the
antecedents of IPS. I will, however,
certainly comment, Sir—and rperigis
ree to comment—that Mr. Mankekar
ag the nominee of the news pool
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€xerted  pressure, and a  ncte way
circulated by Mr. Neelkantan. What
is that note? The note says—I guote:

“There had been a veilag hint
from Mr. Mankekar that if we do
nol run the pool and sign the
agreement, the Government <would
be compelled to set up some agen-
¢y to operate the pool ag it was
deeply committed to the non-aligh-
ed agencies pool. In that event,
either the subscription paid by the
AlR to PTI may be reduced or the

AIR may re-consider its decision
whnether to subscribe to the PTI
service at all.”

Still, Sir, Mr. Advani maintains
the position that the Government
has not exerted any  pressure. If
this is not a pressure, then vrhal is

it?

I will cite one more example, It
is essential. The Minister has said in
his statement that at no stage the
PTI said that it does not want an
agreement. It often conveyed its pro-
test to the Government, but the Gov-
ernment never cared. Opn December
19 last year, Chairman, PTI, with his
colleagues—well, who were the col-
leagues? Mr. C. R. Irani, Mr. P. K.
Roy, Mr. Ramesh Chander—met the
Minister and explained why the PTI
did not wish to ‘sign the agreement.
After this, the Joint Secretary in the
Minisiry of Information and Broad-
casting wrote two letters to Chair-
man, PTI, telling him and conveying
him that the Government is fully
committed to the obligationg of the
non-aligned news pool. Now, Sir,
what is it if not pressure? Now, if
the Government is committed, that
does not mean that the PTI is also
committed. PTI is free to believe in
the non-aligned news pool ocr not to
believe in it. Again, Sir, the Chair-
wan resisted pressure. On January
31t last, he wrote to the Minister that
it was not possible for the PTI 1o enter
into an agreement with the Presg and
yet the Government forced the PTI
to enter into an agreement. How?
On February 9, the Chairman’s let-
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ter was ratified by the Board of

Directors of the Press Trust of India.
However, as Mr. Irani hag said in
his statement, jong statement-.and
I have no reason to doubt it because
the Government has not contradict-
ed or the members of the Beard
have rot contradicted the statemenf.,
so I think what he has stated 9
Lased on facts, although I ant ot
an admirer of Mr. Irani—he has
said that according to the minutes
of the same meeting, it was decided
to try Inter press service as an ex-
periment for six months, terminablz
on a month’s notice.

Now, Sir, how did it happen that n
the same meeting, two contradictory
things happened? One was the Chair-
man’s letter under protest was ratified
and in the game meeting permission
was given to PTI to run {his on
experimental basis. These were two
contradictory things. But it did
happen. It is amazing; it is surpris-
ing, Who exerted pressure and how?
That also Mr. Irani has expiained
that a Director of the Board of PTI,
Mr. Ashok Sarkar, was not present
in the meeting, and Mr, Irani had
left by that time; probably it was
because he had another engagement.
In the absence of these two Direc-
tors, the Government prassed the
other Directors present at the meet-
mg to aree tp the agreement. Now,
Sir, it is most disgraceful, It is pos-
sible that the other Directors did not
have that much courage. We know
what metal they are made of. We
know who these proprietors are and
how the Government dealg with
them. Only the other day, Mr.
Girilal Jain, a distinguished Editor,
commented upon the freedom of the

press. Time bell rings). He said
that the previous Government used
tc deal with the Editorg and the
preseni Government deals with the

proprietors. He cited an example that
when the Patna Correspondent of the
Times of India was not transferred,
the two firms of the Jaing were raided
by the Government. Since we know
that the style of functioning of the
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presemt Government has not changed
much from the style of the previous
Government, we can understand
and I can believe Mr. Irani's gtafe-
ment. I have no reason not to believe
it. I think that nothing has been
done by the Government to contradict
‘it or te substantiate that the Govern-
ment did not have any hand in this
shady deal. Sir, Mr. Advani is a
very pioug man. He threatened to
resign over the Kanti Desai 1ssue

and emerged as a hero and the
congtituent to which he belonged
also emerged as a stronger consti-

tuent after that, This is also an
issue on which he should resign. The
entire press world is commenting on
‘this. The entire presg world {feels
concerned about it _(Time- bell rings).
I think that in al] fairness Mr. Advani
should tender his resignation because
suomething which is more shady than
‘the formation of Samachar has taken
place.

Sir, I would like to know from the
Minister whether he is prepared to
appoini a committee to inquire whe-
ther this agreement has been signed
“under force or not, whether any pres-
sure was exerted by the Ministry or
nut and whether he would appoint a
committee to look into the whole
thing or just pass it on to history and
throw the whole thing into the dust-
bin. I would like to have a categori-
cal reply from him. If he ig really
honest, then he should appoint a
committee.

SHRI LAL K. ADVANI: Sir, in the
statement which I have made to the
House, I have traced the course of
events. Even after that the hon
Member has chosen to make gbserva-
-tions saying that pressure had been
exerted on the PTI to enter into this
agreement. He has cited from a note
of the Acting General Manager of
the PTI to substantiate it. I think
that I may start with this note itself
at the outset because that is the only
basig for his allegation. I have gone
Abhrough this note again and I notice
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that while it is convenient to quote
one part of it, it iy inconvenient to
refer to the other part. The note says
and this portion has been quoted by
the hon. Member:

“There had been a veilgd hint
from Mr, Mankekar that if we did
not run the pool and gign the agree-
ment, the Government would be
compelled to set up some agency
to operate the pool as it was deeply
committed to the Non-Aligned News
Agencies Pool. In that event, either
the subscription paid by the AIR
to PTI may be reduced or the AIR
may reconsider its decision whether
to gubscribe to the PTI services at
all.”

Thig portion has been quoted. But
the jmmediate sentence thereafter has
not been quoted. I would quote that
because it is more relevant:

“But there have been no such
hints either from the Minister or
the Secretary or any other responsi-
ble official of the I&B Ministry,
although one of the Under Secre-
taries who deals with the matter
said that the Government would
have to set up gome agency to ope-
rate the Pool.”

This sentence is quietly gkipped over,
glossed over gnd no one refers to it.
In this context, I would like to make
it very clear that I am not shifting
the responsibility of this matter to
anyone in the Ministry. I hold myself
fully responsible go far as this parti-
cular part of decision-maling, in res-
pect of the Non-Aligned News Pool, is
concerned, I may mention that the
Chairman of the PTI Board along
with a few of his colleagues met me
and expressed their own reservations
not only about the IPS proposcd
agreement but even about the
Non-Aligned News Pool, that there
should be no Non-Aligned News
Pool, that this is not proper.
At that stage I indicated what
has been attributeq in thig note to
the Under Secretary. T said that so
far ag this Government is concerned
when it decided to dismantle the
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Samachar, at that very stage it decid-
ed to continue the Non-Aligned News
Pool, though the Non-Aligneq News
Pool was created during the emer-
gency. This Government honestly
believes that the Non-Aligned News
Pool is a very proper forum to supple-
ment information that is being trans-
mitted by the western media about
glohal activities and particularly about
the activities in the developing coun-
tries. The Non-Aligned News Pool
can, in course of time, serve a very
useful purpose to supplement the
major world news agencies without
irying to supplant them.

Now, Sir, there are two aspects
which must be distinguished. Number
one, the Non-Aligned Newg Poo} about
which the Government is committed
and when the Government is commit-
ted as the Joint Secretary told the
PTI, 1 do not think that this ig any
kind of pressurising. When we said
that we want to continue the Non-
Aligned News Pool, the PTI insisted
that they must run it. @ We wanted
all the agencies to run it ag a con-
sortium. The PTI said, we must run
it alone, Later on, the Hindi news
agencies, the Samachar Bharati and
the Hindustan Samachar, kept appro-
aching us and saying that if the PTI
or some members of the Board, have
reservations in regard to the Non-
Aligned News Pool, why are you not
allowing us to run it? Allow us to
run it, we will run it. It ig at that
stage that the Chairman himself had
come tp express certain reservations.
I told him that it is for you to decide
whether you want to run it or whe-
ther you do not want to run it and if
you cannot run it or if you have any
reservations in regard to the utility of
the News Pool, then the Government
would make alternative arrangements.
This has been said over and over
again. And they themselves in one of
their letterg or two of their letters
‘have said, if this does not succeed
then the Government should make
alternative  arrangements. I do not
see how this amountg to pressurising.

408 RS—T1.
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SHRI SHRIKANT VERMA: Under
whose authority Mr. Mankekar has
said that the Government will with-
draw.

194

SHR! LAL K., ADVANI: I do not
know if he hag said it. Since this
charge hag been made, he is not here,
He is abroad. He is about to return
in a couple of days. I am sure he will
deal with it at his own level. But

so far ag the Government is concern-
ed...

SHRI SHRIKANT VERMA. If he is
proved a liar, will you withdraw
him? Will you ask him to resign?
(Interruptions)

MRE. DEPUTY CHAIRMAN: Order
please.

SHRI LAL K. ADVANI: I am at
the moment dealing with the Govern-
ment’s. .

DR. BHAI MAHAVIR (Madhya Pra-
desh): And if he ig proved correct
will the hon. Member resign?

SHRI LAL K. ADVANI..., rela-
tiong with the PTI and the Govern-
ment’s relations with the PTI as con-
ceded even by the note which has
been cited against me and secondly,
as it appears in the conversation and
the dialogue that I have had with the
members of the Board, including the
Chairman, and thereafter in the let-
ters that we have written to them. I
am sure the members would have
seen the statement of the Acting
General Manager. Thig matter started
at a seminar concluded by the AINEC.
On the first day when this allegation
was made I was not present there,
though the Secretary of my Ministry
was present at a subsequent stage of
the seminar. On the second day I had
been invited to attend the seminar, I
learnt of it there and dealt with all the
points one by one and pointed out
how the Government has been
correct in letter and ip gpirit.
I told them that all our cardg are
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on the table; nothing is behind
hind the back. This is g Government
which does not believe in any shady
deals or doing thingg behind the back
of anyone. Whatever we do, we do it
here . . . (Interruptions) At that
stage, the acting General Manager
Mr. Nilakanthan was present, He was
present when I replied to alj the
points. Ang I quote from npo other
paper except the Statesman because
Mr, Irani hag serioug reservations to
the non-aligned news pool and has,
in a way, accused the PTI Board of
taking a decision behind his back.
That is the kind of accusation which
implicitly he has made. This is what
the Statesman of 30th April reperts:

“Mr. Nilakanthan explained that
there were two or three inter-press
agencies and there was some con-
fusicn. The initial information of
the PTT was that IPS wag not noted
for its credibility. In the light of
this information, PTI informed the
Government that it would be diffi-
cult for the PTI to associate itself
with the IPS . . .”.

This is the letter that wag being refer-
red to, It is true.

“But Government later on inform-
ed PTI that it had made its own
enquiry both through Home Minis-
try as well as through Indian
Embassy in Rome about the ante-
cedents and the credibility of the
organisation. The Government also
informed the PTI that these enquir-
ies revealed that there was nothing
wrong with the IPS. In the light
of this, the Government asked PTI
to try the IPS circuits for six
months for carrying Indiap and
non-aligned news to various parts
of the world, he added. Mr. Nila-
kanthan said that the matter was
reconsidered by the PTI Board at
its meeting in February. The Board
decided to try the IPS circuits for
carrying Indian and non-aligned
news for six months ag an experi-
mental measure and then review
the situation. After this decision,
the agreement wag signed.”
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So, these are the hard facts;, They
expressed certain reservations. They
asked ug to make enquiries. We con-
veyed to them that we have made
enquiries and thig is the result of our
enquiries. Now it ig for you to decide.
And they took a decision—by a majo-
rity, perhaps, or it was a unanimous
decision—tg which Mr. Irani has
subsequently referred and said that it
is true that majority decision has a
value but minority also has a value,
meaning that although he was in the
minority in the Board, his view should
not be ignored.

Now this is something which the
Board should consider and not the
Government, So far ag ithe Govern-
ment is concerned, I would like to
reiterate once again that our approach
in this regard is very clear. We are
committed to press ireedom which
means freedom and independence of
the news agencies to function freely.
We are algp committed to the non-
aligned news pool tc which all jour-
nalists may not be committed. Several
agencies are there. If suppose, one
agency has reservationg in that re-
gard, it can certainly say that it can-
not work it and it is unable to Work
it because it does not believe in it.
But here the situation is that from
the very beginning, the insistence is
by the PTI that we must work it
and no one else should work it that
we are not willing to work even in a
consortium,

SHRI SHRIKANT VERMA: You
are telling lies; not lies—] would not
use that word—but [ would say un-
truths . (Interruptions)

MR. DEPUTY CHAIRMAN: Nc¢
interruptions.

SHRI LAL K. ADVANI: And fur-
thermore. I may even add that ever-
since reservations started being ex-
pressed by a section of the Board
about the non-eligned news pool the
employees of the PTI have come to
me and told me that this should not
happen. The PTI employees are
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keen that the non-aligned news pool
should function and they said that
they would like the PTI to run it.

SHRI BIPINPAL DAS (Assam):
Sir, the background of this question
is related to the question of non-
aligned pool, as the hon. Minister has
explained. It ig known to the hon.
Members why the proposal ¢f non-
aligned pool came up at the Algiers
Summit in 1973 which was further
approved at the Summit Conference
of non-aligned nations at Colombo
in 1976 and there was also subse-
quently a conference of the Informa-
tion Ministers of the non-aligned
countrieg in Delhj to give shape to
the whole idea. Sir, the peason why
this idea came up was that the giant
international pregy agencies dominat-
ed the news service in the whole
world. But they were catering to the
needs of the developed world only
and they did not care for the needs
cf the developing countries. They
did not care 1o disseminate news
about the activilies of the developing
world. That is why, the non-align-
ed countires felt very strongly that
they must have a pool of their own.
That is how this has come intp exis-
tence, thiz pool business.

Now, I am glad that the Janata
Government is committed to the non-
aligned pool. I thought they had
some reservations. But perhaps, the
compulsions of foreign policy, which
we have been following ,make it un-
avoidable and they havs to follow
this particular line.

Then the question arose, who is to
operate this pool irom India. This
question arose. You know, Sir the
newspaper barons in thiz country over
the years have been very much psy-
chologically and intellectvally tide up
with international news agency giants
like the Reuter, the Associated Press
and so on. They cannct think of
any other pool growing as a rival to
these news agzancies. This hag been
the psychological aspect of the news-
paper barons in this country. There-
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fore, I am not surprised that they
have reservations. Sir, reservation is
a mild word, They have hostility to-
wards this idey of a non-aligned pool,
There is no doubt about it. Sir, if I
am not wrong—I do not think the
hon. Minister s quite correct; if I
am wrong, he will correct me—the
UNI passed a resolution saying that
they would have nothing to do with
the non-aligned pool. PTI ultimate-
ly agreed, willy nilly, but when PTI
undertook this job, the cost was found
to be very high, because for 600-—700
words per day, the cost was about 3
lakh of rupeeg per month and, there-
fore, it wag not possible for the PTI
alone to carry un the business. Hence
arose the desirabiiily or the need for
having some link up with some other
news agency, which will be in tune
with the ideals and principleg of the
non-aligned pool and which will
serve the cause of the non-aligned
pool the non-aligned countrieg and
the ’developing countries. Therefore,
this agency came up, this LP.S.

Now, I am zaying g few things
about this. I am cnly stating facts.
I am not pleading either for or against
them. I am only stating facts. This
IPS., as far as my information goes,
ig g co-operative 1un by journalists,
working journalists alone, mainly
from Latin America and the office-
bearers are elected by the journalists
themselves, Now, this agency was
chosen by the Group of 77 as its Offi-
cial Reporter at the Lima meeting in
1971. Now, there are some other
facts which I would like to point out.
The LP.S. acts as a channel for dis-
tributing news from a number of
national news agenices of the develop-
ing world concentrating, of course, on
Latin America, but they are also
trying to concentrate on Africa and
West Asia. Abcut 400 newspapers
and institutions in Furope and Latin
America subsecribe {0 its service. The
IPS hag one advantage and that is
it has a satellite of its own, provid-
ing for speedy transmission at a
very low cost. Tt has its headquar-
ters in Rome.
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Now, the IPS. has entered into
agreements—this is very significant—
with TANJUG of Yugoslavia, VEN-
PRESS of Venezuela, INA of Iraq,
AIN of Mozambique, JANA of Libya,
WAFA (PLO) of Beirut, ANP ot
The Hague, APS of Algeria, AGER-
PRESS of Ruménia, NOTIMEX of
Mexico, SHIHATA of Tanzania, TAP
of Tunisia and ANGOP of Angola and
some others. These facts give a true
picture of what the IPS really is.
Perhaps, this was the reason—I do
not know—we chuse to co-operate
with the IPS. in order to advance the
cause of the non-aligned pool.

o
What are the terms of the agree-
ment? The hon Minister did not

read out the terms of the agreement.
If T am not wrong again, I would
point out a few. The IPS. will trans-
mit to India about 24,000 words a day
and the PTI will transmit to the IPS.
about 4,000 words from . the pool
through the satellite. Services are
free of cost either side. PTT’s obliga-
tion is to meet the cost of Rome-
Delhi satellite link for 12 hours a
day. Thirdly, PTI correspondenty at
U.N. and 20 other countrieg are allow-
.ed to send news on the IPS network
free of cost to New Delhi. To com-
pensate it, PTI will pay IPS Rs. 6,000
per month for its office expenses at
New Delhi.

Fourthly, PTI is free-again, if I
am not wrong--to kill any news or
article from IPS and is entitled to
edit or even re-write them,

These are the facts about the situa-
tion. If these facts are true, if I am
correct in my grounds, to have an
agreement with IPS there cannot be
any gbjection. As an agency it will
supplement—he has wused the word
“supplement”, I will say to counter-
act or fill up the gaps which have
been created by the international
news agencies’ giants. I do not know
what is the motivation of Mr. Irani's
attack. I will put only a few ques-
tions to the hon. Minister,
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Firstly, he says there was no pres-
sure on PTI, If there was no pres-
sure on PTI, why have the Govern.
ment not contradicted so far the
statement made by Mr. Irani? Why
did they wait till today when the
Calling Attention Motion has baen
moved? They should have clarified
the matter earlier that there wag no
pressure at all.

Secondly, if there was pressure, if
as Mr. Irani says there was pressure,
that meang there was reluctance on
the part of PTI. That means PTI
was not willing and the Government
put pressure, If Mr. Irani’s state-
ment is to be believed, then it indi-
cates, it follows logically that PTI

was not a willing partner. I want
to know the reason why. If PTI
was not a willing partner to this,

they did not wani to enter into an
agreement with IPS, why and on
what ground? So my charge re-
mains. The press barons of this
country dominate UNI and PTI. The
most unfortunate fact of the coun-
try is that botl these news agencies
are dominated by the press barons
of this country, not by the working
journalists. This is my grievance.
And, therefore, they must have some
reason. Either they are linked up
with the old agencies like the Reuter,
AP and gall that and that is the hin-
drance, or they have some other re-
servations, I do nct know. I want
to know if PTI was unwilling—be-
cause the question of pressure would
not come if they were willing; if the
Government put pressure, they must
have been unwilling—if they were
unwilling I want to know from the
Government why they were unwill-
ing, why they werzs reluctant. TIle
has used ihe word “reservation”.
What are the reservations of PTI re-
garding this agreement with IPS? 1
want to know this very clearly.

Sir, there are twoc or three other
minor questions. I want to know
whether this agreement has come
into overation or not. If so, is it
working satisfactorily? If not, is the
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Government looking for any other
news agency in the world with whom
we can be linked up profitably, more
usefully, more gainfully in order to
further the cause of the Non-Aligned
News Pool?

SHRI LAL K, ADVANI: Sir, the
hon. Member has given very many
details about the agreement which
the PTI has had with the IPS. I
did not refer to them in detajl be-
cause the text of the agreement it-
self I have laid on the Table of the
House. The more salient featureg of
it, the hon. Member has already re-
ferred to. Any cne can gee that this
is an agreement which not only gives
the News Pool an advantage but also
gives the PTI itself—the contracting
party—a very greal advantage inas-
much as PTI correspondents in 20
countires of the world, including the
UN, Britain, France, Germany,
Switzerlang etc., would be able to
transmit their messageg through the
satellite communication and for half
an hour they will be able to use it
without any additional expense. This
is a very great advantage.

The hon. Member hag referred to
the control of agencies by press
barons.

SHRI BIPINPAL DAS: My first
question you have not answered. Why
did you not contradict Mr. I[rani’s
statement?

SHRI LAL K. ADVANI: Mr, Irani
made the statement at the A.LN.E.C.
Seminar on the first day of the Semi-
nar, As I said already, I was invited
on the second day, and on that
second day I contradicted the whole
story which also appeared very pro-
minently in all the papers. And
thereafter he chose to address ano-
ther press conference at which he
cited this particular portion of Mr.
Nilakanthan’s note saying that Mr.
Mankekar said this and he said that.
To this also. I have already rephed.
I have given full facts.
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The hon’ble Member asked: Why
did the PTI, have reservations? In
the beginning they might have had
reservations ag I myself had. When
I heard the name of the IPS. I
thought that it had something to do
with that International Press Service
which is supposed to have some kind
of CIA. linkage., This is that IPS.
about which certain documents had
been circulated some months back
involving certain senior journalists of.
this country with the CIA. I myself
had certain doubts. They also might
have had similar doubts. We sought
to clarify that. After making neces-
sary verifioationg we were given to
understand that that is something en-
tirely different from this. This is
based in Rome whereas that is based
in Geneva.

The second reservation they might
have had was about the credibility
of the whole thing. At least that is
what they told us. They came and
told us that they had certain reserva-
tions about the credibility and the
nature of the link-up of this organi-
sation. So if the Government is
satisfied then it ig all right. They
asked me to satisfy myself. We pro-
ceeded to satisfy ourselves through
the Ministry of External Affairs and
the Ministry of Home Affairs. The
decision that they have finally taken
is also on that basis that now that
the Government hag satisfied itself
about the antecedents and the link-
up of this organisation they are will-
ing to go into it if the Government
desired on an experimental basis for
a period of six months—formerly it
wag intended to be one year. When
the PTI wanted it for gix months, we
agreed to six months.

By and large, this is the situation
ag it obtaing today. This agreement
has come into operation from April 21
last. And during the few days that
it has functioned I can say that it has
functtoned satisfactorily. The output
of words that we are able to transmit
through the I.P.S. has increased from
800 to about 2,000 and we expect it to
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[Shri Lal K. Advani]

g0 to about 4,000. That was the
original expectation.

. SHRI BIPINPAL DAS: You are
“not looking for any other similar
agency?

SHRI LAL ¥, ADVANI: If this
works it would be very satisfactory
even though, as I said, the Govern-
ment’s approach in this regard is that
we want a communication channel.
We want a carrier. In our letter to
the PTI. also the Government said
that we are willing to explore other
possibilities also. This is the only one
offer that has been mad'e to us and
we feel that it is a fair offer and we
should accept it.

=t awm gat (faw): aruEs,
¥ owa g@art § STHEr grEd Wi
AT QIET FT A6 A1H 98T a1 HY
AT fFagam aRat feaaw &
AT AiH IAqr § S @ F @ra |
U IEF 1% Y SAN @rew w7 4«
T 93t foad fx 9= o feafex
FFTTFET | ITHT TEA F qIT qAR
‘FTEW G WU AT FA7 FO TH AT

FY qE@ &0, .. (Interruptions)

o WrE REEITG AT FH AT
g @ § i s

=t qvitez stat : Ffea 70 sagFar
Farfr arfgrarg AT AT I
sgag g et Ao dfear w9k
72 73 TRER & faawr @5y qfram
¥ fawfgq goreEd & QM & § AT
aafei ¥ o g faad 3 wfas §sad
q g2l & gy § Su¥q o9 @A
JEAE | TARITAIGAL AT AT
ot I AT O F1 @y Arfa wfewa
#r § 7z frdw 3wt & fgai & fam,
§ Su¥ f@emrs § 1 wgdT 748 & S
ypu ST A A8 T W FS ATSIOON
area A SaT gAT war i Tiw-
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AF F wgH g, zafac qre-ars e
%7 1A g AT FMH-ITH T197 a7 §F
q&a gAY fr Fa7 ag T Gy g fw wgl
F TF I G J T ATE ¥ q6
w1 FT fgar {5 g9 9% og
gifa g AT o & amg fawg T8
FAT |

TER, 7T ag a7 wdr g by aseg
T IfEATAT F HEAA T FEIEHRT

faar fa e-fae 2@ ar fawmd=

M FTNFTFATINATATT &7 TS aHTAQT
agi g1 fos uF a@ F gwmar g
T ag a% g OF 70at F awraar g |
& & wATAT ATI-TATRT IW A A
forgt aTd T qEAIT ST & ¢ 1, TE
SAHr g qifgt #7ar g,
wAgfa IIfE F7aTd | SET AAE
g § i ArA-ueEs gafe g g1 Wi,
gt wagfa § fF Am-gards
T A Y- a1 w7 GEen fFar g
3 GO @3 H W T AT HqISTAT
FEq 1 7 9917 g, gE Q¥ 3w
Ffar Wy aagr @ f& faerdia g
F 9 AN EAr £, TH aveiwd
F gawr g §, qe-frvam I F
wiq @A g, A wxfrga o |
TEFT gH W AWF qar FAE
3Ia% faar za u9q dw % 2@ &7 ~a
gt s aFa §

¥ gl § T S AT
g B owr frar P owiR, gAwr @ww
g f5 o9 ¥ %7 o g 9 AW A
gfsar sEaTdl & 9/ H A U9 |
WX gA ATE g I AT ATER
forga a1 | g 91 ¢ TS A § Qv
IR FIAAFT | §H FIY STTAAT ATeT
fF 71 98 I g a8 & 5 oy wrg
I g@ =TT AT §, IR AT fF OF
FATRfeg T WX I FmRfe
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[sf Ftex waf]

A & =W G &1 FF FET AL
Fifw 9% 99 TIAFAT & AT g gATO
FRfgs Nfa #7 fuife 78 #< a5a
ga aurfag TR s E v g
we-frder 3w & wew § 9w ar ae-
freder 29 & ey q1e T a1 [e-facher
M F B FT EH TS T BF & |

s} T FT ATIAT : SUT(G
Y, ATAT geEw FT H agg wread
g fr s 7 ¥ g@R & AT
91 & 71 F faog &1 R gadA
fror § aftr e & ovF 9@ =7y
fregn et fergarara g sw @ Faaar
& a7 31 T B @ H g A
FE AaEO TE § 1 &I T g
foir  aefag w7 fFar &0 fow
T gaw aa it 6 “gamar” ar A
gt ¥ fawaw FAr =fgw s®@Y
g gAY gg N1 fom faar R
ATA-TATE'E T I FT F THIC
SqTC T@qT Ffgy 1 # fF oger
ST fga i awafes #8) Hag
arrar § 5 gard awwre ) o difq
g 3W F e QX w@aqdr 59 ) ar
T s we a9 fawmn
Wt &7 ST @AT § A A TR0 F AT
¥ 39 & A qIEGT IAA TGAT HIT
ITH ATARFATH AT AN T TR
FIEET § AT amwr @] I F gfee-
FIT FAATAT T F FTWOT X TEF TFI
¥ Fe awuy g A e feeml @
[ AT A —UF qew  qfveEr fifear
ST ag qad w3 Faar g f@ fawrada
it ¥ IF A AW S@ FO TG
g T e &7 § 3@ gwa § v ol
qF VI F1 9919 § W 59 &7
IS QR &R 92 &/ g | g9 I
famraive 3w € 991 7 ooy gweatd

IR S oY w9
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&, THT.qF AT AWeA N amq wer
gar oot gwsgtl & A9Ry ¥ dad
g | SaEr A a8 I 9nA § wel &
iF q1ea S9 A g & 917§ qeug
FTF AR ST & TAGTHT 1 TAA T
AT AOAET g | AATATE A
qw AT 99 F ged | fod ow et
frig, o7& o 9 uw &7 fAvig, aEY
FIg @ gie &7 )

¥ 59 grq 9 WY a9 7 FEar §
fe oo gfez & oft, a7 Frgfee T oy
L O @ & tiSHe & o1 g0 niagw
TeE AET AT G U T GH F oy
N U IBAFS & | 14 7T 1978
J AFT A qF g9 7 9 feweie
forar & o facw 1 A1) g7 wseRm
Ffaw agdw 7.35 A ATt
gl 2g § & s d o -aEmrg
ST & HITT ANA A1 H THT 2
A 76 B W @A g fE FT
mad £ fF ew gama ww g oA
g9 WeT HIUF FTET WS T ATH-TATEE
99 & WTEGH ¥ W BT F I
s 9T FT @ AT dr S A & &y
FIEETE THE T A qo gl g 9
Y TS GEMER ggt A A L J
agg ardr ghaad gw F1 9w & fow &
FTC0r ER gHAT & T ag wwean sfag
g g uy F IR § WY g ¥
ST FET E A AR AR T A B | A
SHfeed T ANARSIE § 1

WET TF EW o Geg S & I A
g {3, IETS I F 7 i #5,
& 59 I 1 WFTT FOM fF 57 0
#Y g ¥ FECHEr ST A HE, IT F
g, S & a1 F ATAT AL 99
MFT  UTAT TIEHT A wi fw
TE gRT A4T 8, T g, O §W By
garg @ ¢ < € f¥ 9 & g guetar
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qqr amrafer g fowd mrfuwrfial
F AT W Y9G AT F B A
T A TR § ad Ty § qEr
gy, w12 afzar aifas a3 mfuwifal
FT AT G FQ | AR, 9 4T
qe 1§ fefads @ fear smav &

9, 3g a9 9men § ongy
AT WX AGT FT IFAT FQT §
T gaR FY qgatdy 3w & fay afs gm
Fifrw FX A WG A gAY IO
H Y IFTE T A GETEAT @ qwdy
g1 W gAR A F T ool
ot &5 & gra § § 9% wfa afgewr
FIgfeemin w@arg 1 g aa & A
TF FRITEAT @it g B g owd a|g-
i I F gwd Il & AveAm ¥
At g9 gETAT AT faer F gurew
FTH FT A § |

i@t § g7 AIY I ST ST
Tzt f5 mfex ag wm F1 W
i o1, 5w 5 g amegn v § 5
@R F gfased ar grdrfs 1971
F AU qAT F SAT AE 77 T
Tz facder 39 w1 GRREA g AT, Suy
@ O Il arE Y uw faed ar
# AmFr oF gar fv = @ a6
g1 @Y 781 § 39 TRET ) qAr qif-
forawt feie e ad@a & e e
at | wrfax ¥ g7 § S =g fr ag
T JE TR F IR F I
gg § At STl @mw ¥ ot mad
9§ T § IBMT, TT AT FE aweT
g f& S| 5w 99 ag #, It o=
A WA 718 o 0F @ N & s
F A1 gC &, ST &1 gre 70T FT <Gl
gas feam & fau f5 ¥ ot == §,
q g feg ¥

Tt fafed § # fars @ ¥ o
WY T FWT AE o Tt angs
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& T g o5 s Y o@ & ot AT
IO A T T FTEA TV EF § )
afe w7 garwa 98 & & o o=
OTE AAHFE &, I 7 FIT GUYTET FT
gfexs  gagw, afcsww, ofedq, @@
qu =4S &7 TfIFIL §, AT 59 F=l
& four feat & 1| zafaw ag wwv IsaT
& adt § fF fem fyaw &1 fra ooy
q¥ T AT | ’

gEdr T @ gw SqwWAr wig,
TR AT6 whldee & 9 ¥, ag ag f%
SET AU % FEI, AT N, 06 UgS
600 IT 700 ez f fa7 wATATT AT
ST 9T, 95 AT §1X 9% gade
T g7 97 Afew 3w F fag o @@
To gy ATE 9T AT AT HIT GTHIT
T 3y ot wife doaw #1 AThRA
IT F A9T § FTE @9 AT gT—
I qFES H ag A e § 99
o ®§ 2,000 wex wfg fgv swor
fFaT o1 GFaT § AT 39 & fAq d9w
2 AT To Ufa ¥ FEarse ofaw &
faw 291 o2ar, 2,000 w= fq fa=
g & fau g 93 § faw I wm,
as 99 5 500 a1 600 W% ufa few
& fog o @ma T AEETE HT W WEAT
2T gEqm a7 | IEfan 9% & oY gt
g Y = OTF Wi § 9§ WA
F feg # T AT SWET 491
™ gu™ |l &1 $UEr O
¥ Hoy 99 3w § fonr faar &
o< foar HTIg 9T aiEa F1 Fifaw
g foag @1 o F fgemd ar arew
¥ fams o saam fmr m@r 0
areafarar 3aa fauda & 9% g9 away
g fF awe fage SEIETEE
gtz T &far e wrfe fam
FEF T o7 uwleat § @ ama ¥ g
JaTe TET 7 § IR F AIAT q&Y
FTAT i AT TA0 ST FY FER
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FU, AFT FT T 3T BAIT FT AV
g @ & gwmmar § fF g 1 F9e
a7 fF I BrEE ST A | BEE &%
¥ gaT U TFEY AT TE WL 9
IR gEAET fFar

. SN IF T YT (ITTRW):
swe, e weA e g S
T T AT 7 OF 3fgrg wig O o &
T@r g SAH Sitwi 54T S18a0, e
ag a5 99 £ fr foest qowr @ o
sY g® S AU fFAn, /TR-usE 0 W
9 5T FT TH HoBT H17 (5T 4T, ST
@ G 7 [ ST @7 & |

TH §9 § § a-dm a9 fawadr
& | wuw Y 5g f dredtomrge & @i
T T IGT GST BIEET IFET E |
oY Tt AEIEd ¥ WS ¥F g 1§
#t SERy § 6 garzes dwa & dr
& ord w1 gATRRIGT U feedw Aear
ar @l Fgd Be ¥ feeiw @ AW
gATY TIAT WIAT A7 | T & Afqar
QW ¥ WA F AIETH-NETH
FY gfawy grit | SO " AERw A
FgT, Teot 9= FqecawT & €9 § 4
FEFTAT | T O i 7 A
fFn fF F30 @1 gaowdher #9019
& q1e o o W@o F T T oy
fame SOt 7 wesEE AT SR
Y F I O ETAT @@ & W
g Trar fv gy &Y foamEs s 80
faforerrer @ ST & o8 @ qut off, §
W A ST qeAT ARAT g fF ag g e
gU SN AIET % 7l fa@mr 7 A
ug AT g3y g R SUWr aga s
- T AW, 1 gAR JWT & FI-qS ST
@l & g A 99 gQE, I FiE o
JET ot | FX Glo Ero AT T &F ¥
FEowt §awsar fFar gm0
= faue o T ST /O ey faee
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QA ot for gy fae-fem & o awea
g1 TS A AT OF OS|T g SEh
& g 9 &7 ATE FT qHAICT 4. T WIS
FTAATAT I & &1 | qT A,
g I ;i fRar | w@T ag FeAn
g9 g fF 3% 3© T6a= Sl a1 #An-
TR g, TR Sl HATE
HTST §, ST @I TEHAET 97 W 7T
7% 3% g fo—

they want to have the cake and eat it
too.

g F Ay @ v @9 & 917 | 93 a3
TF g FX g 21T g FF Tro o TR0
F 3T AT RILHTE & 2, G, Fv
&1 = qg 97 f& , T OF, S A=
TATEE g7 a8 3 S| AR wrg fy
0 o1 2T T A SH FH FQ T
TFA T FATIEAT G ITE?
TAX U @ag 99 § & § AT HEr
ST & ST A R 9T SRA wer
6 e & fau uF I dfag qx fee
fFarg @ TR AR A9 47 gl
T fF ag v S 92 € ag sE oAy
TEHAAE T FL qH | TGF 0 G9g
g 81 AR EE T ae i fwer
o T W1 5 afczgsgaT
fAeeg 7@ o1 A fv7 SR Fiew
Ft gqreq {71 7 7w afe 91 &1 fAeg
g1 &Y I AT T F A 9% =
TTAT AT Fgl TH A g ¢
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T o ag §EAT ST g
fr afs ag o7 @Y ST & AW fTAy
O 7 FgT I8 39 TAFT HT FAEA DA
¥ g% g1 9 & ar ;T ghd v o
foat & 99 fgrgem @R E , FaTE
AW &, T OF A &7 A9 39fAg
T F @ g F A0 amE ¥ smar
39§ g1 &< faar &, ;s s
Fidae AT F I g, a1 7T 98 faeer
N F 7T T ST 7 gEA v A
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[= wafra g@z 7]
g ST Figde I W e e
FAN ? gg A9 A FA g fam A
WA § A g 99 g S
Tefoama #7 I FH T 3T FIRA
W9 Fqr e |

THA@ A HR g9 | 7§ o
FT AR wefert  gEAT WA 1 S99
I HFTAHAE N TT | IJAF ATH FI
FEAaTE FagasarFamg
g0 & faF Fg sar § 1%
AFUANFRI F AT AE T F 7T )
1T T FHgT I97T ¢ o o190 T ¥ Sty
FqO & fF ag R & @19 dag at
et 31 afs ag R & @ seg W
& ar T g 98 wgfadn aeqey fa
7 OF #rE a1 9 &Y o1E AT W Sy QA
garae afufaar § Y & ST Y & qry
ar Y 9TE U F qra 99 & S & 919
FESFTAFL? FTTTHRIG 3 fAv
T FYE A w30 ?

o TR FOT ArTTON WA
IEY 7 qroTo ATSo 1T & I & GI&4|
F1 for fean 6 faegiv favig fapar g@
TAATT FT | TgT T G HT 9 2,
q@ER ¥ fao @ & 7 F g7 A% @
froig sy g o) faufas g A Fare
% TR G RTHgd &, FT AG Faq
& S F1 frwrag gy gt AT A Y
g1 4FT § | qias A% =9 § 94fF S
T T R AR A 9 9% g T
TIAT SHIFAT A Tq a1 7T T FLAT
98T $X a8 17 @8 faar &1 & 78 quzan
fFaE @ I F1 @FE FOT
f fRgY Y 9F R FT TETA IW g OEr
&1 Fatgmar w1 WY o w FAT A
39 #Y gfte & foq, ag f ‘Saadq’ #1
fead :r % F33 gu s fora o i dg
F ol do UHo TIMT & TR 9% 4T
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T QT IrgiT &gl -

“Replying to questions, Mr. Irani
said that he would neither resign
from the PTI Board nor stop PTI

service to the Statesman 1o protest
against the agreement. On the
contrary, he would continue on the
Board and fight for the termination
of the agreement.

Asked if it wag not proper for
him to abide by the majority deci-
sion of the PTI Board, Mr. Irani
replied: ‘A majority decision has
one virtue: it is the least objection-
able way of arriving at 5 decision.
This does not mean that the mino-
rity has no point of view'. He
however, did not believe that there
was any collusion between the
Government and the PTI Board for
entering into the agreement.”

ST qF T & A€ FIS F7 91 g,
AAAE AN T FTNAT H g
& 1 gTHETTY O aIE A wrE A
FY Uger | FEr g 7T Wl FET & f gw
AF-HATEE qF F1 ARAATILE, FATAT
8T & | WTq HAT FATAGF q1 gH A
gErgEr T wrosT T ey wre
gzg ¥ fearq g A1 gn I9¥F ogir
1 syt & | #9A fa oqET
&1 e ot 3, (g oo 71, 993
FIR F A oF aree@fer wlwde grar
AT HFAT] | T QA AE & q F 9g I
aft & f5 9 wa g 7 wdw ¥ v
g geag &4r Jrfge v v & v
7 9= ga7 THre WY faar 9v 0 &b
T H TIRL IF A TSR gAY
qot  faad § o= arg 9t v o o
TR HTHTT 9T FIH FT FIAT a7
I¥ 9T AIFTT T 17 grr forg 9%
gHq St ware fewt 91 fr—

The news pool desk will function free
at the professional level without any

interference from the Government jn
the day-to-day functioning,
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gg faqrae @ g AfeT gwzas
F AL ¥ I gHFT FET——

‘The Board—the UNI Board—has de-
cided that UNI would not be able to

rarticipate in the joint newsg pool
desk.

FiHT w1 709 g v 3 faedy
¥ 3N 7w ag faar g—
UNI would, however, be glad to parti-

cipate in the news exchange arrange-
ment with the IPE.

fer gt d s sgr e e gnmaw
qa § wifae giAr w1gy §, S¥w @y
FArq, 3T Fazdr § I Fgr e e
AT OF F qr9 F1 O § Iud g9
AT Z | FfFa mE QU F arg
TaHE ST F1 NI F S g 5
@ g

LEAVE OF ABSENCE TO
N. BANERJEE

SHRI B,

MR. DEPUTY CHAIRMAN: I
have to inform Members that the fol-
lowing letter dated the 28th April,
1979 has been received from  Shri
B. N. Banerjee:

“As you are aware, I came to
New York with my wife during the
last intersession period. My wife
unfortunately is not keeping well
and so 1 am held up here in this
country. I would pray that the
House would grant me leave of
absence for the Current Session.”

Is it the pleasure of the House that
permission be granted to Shri B. N,
Banerjee for remaining absent from
all the meetings of the House during
the current Session?

(No honourable Member dissented)

MR. DEPUTY CHAIRMAN: Per-
mission to rematin absent is granted.

-
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recent incidents

in Aligarh

We will take up the Special Men-

tions after the lunch. Now if the

House will agree, the Railway Minis-

ter will introduce the Indian Rail-
ways (Amendment) Bill.

214 -

THE INDIAN RAILWAYS (AMEND-
MENT) BILL, 1979

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
Sir, I beg to move for leave to intro-
duce a Bill further to amend the In-
cian Railways Acl, 1890.

The question was put and the motion
was adopted.

PROF. MADHU DANDAVATE:
Sir, I introduce the Bill

MR. DEPUTY CHAIRMAN: Now
the House stands adjourned to meet
at 2.15 P.M,

The House adjourned for
lunch at twenty-three minut-
es past one of the clock.

The House reassembled after lunch
at eighteen minutes past two of the
clock, Mr. Deputy Chairman in the
Chair.

REFERENCE TO RECENT INCI-
DENTS IN ALIGARH—Contd.

SHRI BHUPESH GUPTA: May we
have some idea as to when we are
taking up the Aligarh discussion, es-
pecially when certain statements .
have been made by the Chief Minis-
ter of Uttar Pradesh, Mr. Banarsi
Das? Much of what he has stated is
provocative.

MR. DEPUTY CHAIRMAN: The
House will be informed of it in due
course. Now, Special Mention. Shri
Shyam Lal Yadav.



